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[Shri Jagannath Pahadia] example, part II 
A relates to control over management of 
banks, part III deals with the suspension or 
winding up of the business of banks. Unless 
the Reserve Bank has powers in relation to 
these matters, the Deposit Insurance 
Corporation which is fully owned by the 
Reserve Bank will not be able to determine 
the contingencies in which its liabilities would 
be attracted. Therefore, the powers given to 
the Reserve Bank are necessary. With these 
words, I hope, Madam, the Members will be 
satisfied. I request the House to pass the Bill. 

THE DEPUTY CHAIRMAN: The 
question is: 

"That the Bill further to amend the 
Deposit Insurance Corporation Act, 1961, 
as passed by the Lok Sabha,  be taken into 
consideration." 
The  motion was  adopted. 

THE DEPUTY CHAIRMAN- We shall 
now take up the clause by clause 
consideration  of  the  Bill. 

Clauses 2 to 14 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI JAGANNATH PAHADIA: Madarn, 
I move: 

"That the Bill be passed" 

The question was put and the motion was 
adopted. 

THE  INDIAN   RAILWAYS    (AMEND-
MENT) BILL, 1968 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
FARIMAL GHOSH):  Madam, I move: 

"That the Bill further to amend the 
Indian Railways Act, 1890, as passed by 
the Lok Sabha, be taken into 
consideration." 

The question was proposed. 

SHRI N. PATRA (Orissa): Madam, I 
support the Indian Railways (Amendment) 
Bill 1968 brought forward in the interest of 
the railway users and 

the travelling public. According to the Bill if a 
driver stops the train en route and goes off 
duty, action has to be taken against him.   
Clause 2 says: — 

"100A. If a railway servant, when on 
duty, is entrusted with any responsibility 
connected with the running of a train, 
railcar or any other rolling-stock from one 
station or place to another station or place, 
and he abandons his duty before reaching 
such station or place, without authority or 
without properly handing over such train, 
rail-car or rolling stock to another 
authorised railway servant, he shall be 
punishable with imprisonment for a term 
which may extend to two years, or with 
fine which may extend to five hundred 
rupees,  or with  both." 

Now, Madam, the Railways are a commercial 
undertaking and have, therefore, to be run on 
commercial lines. If the confidence of the 
passenger is shaken, then whatever gopdwill 
is there it will also be shaken. Railways> once 
they have issued a ticket, take upon 
'themselves! the resppnsibilities of taking the 
passenger to the destination. Now before the 
train reaches its destination if the driver, for 
some reason or other, whimsically stops the 
train en route and goes away, what will be the 
effect? The whole confidence of not only the 
travelling public but the public at large will be 
undermined and the people will lose confi-
dence in the Railways. Suppose a passenger, 
after purchasing his ticket, has to attend the 
High Court or the Supreme Court in response 
to court summons and because of the stoppage 
of the train he is prevented from reaching the 
court, he will lose his case. Similarly a student 
who has to appear in a supplementary 
examination will be prevented from reaching 
his destination, and a person who is called for 
an interview will also be prevented from 
attending his interview on account of the 
misbehaviour of the driver. You should 
consider all these shortcomings of the 
Railways. Therefore, some action has got to 
be taken against  the erring driver. 
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Coming to section 100B under clause 2 of 
the Bill. Now because of so many agitations in 
the name of language or anything on the face 
of the earth railway property is being attacked, 
burnt or looted. Railway lines are being re-
moved. Therefore, it is essential that this 
section about causing obstruction to the 
running of the trains should be added. Section 
100B of clause 2 says: — 

"If a railway servant, when on duty or 
otherwise, or any other person obstructs or 
causes to be obstructed or attempts to 
obstruct any train, rail-car or other rolling-
stock upon a railway, by squatting, picket-
ing, keeping without authority any rolling-
stock on the railway or tampering with 
signal gear or otherwise, he shall be 
punishable with imprisonment for a term 
which may extend to two years, or with fine 
which may extend to five hundred rupees, 
or with both." 

Madam Deputy Chairman, tampering with the 
signals is a very serious thing; there may be 
collision. Nowadays we find lot of collisions, 
sometimes every week or several times in the 
year, obviously, on account of tampering with 
the signals. If a signal showing red Iight is 
changed to green it would mean O.K., no 
danger, but if it is a case of tampering with the 
signal it can mean disaster to a whole train. 
The train coming from the opposite direction, 
seeing the green signal, collides with another 
train or goes off the rails causing loss of 
property and human life and the Railway 
Department cannot take anybody to task. Who 
will be responsible? This new clause has, 
therefore, to be supported. This clause will be 
operative only if a driver misbehaves or 
somebody takes law into his own bands or 
squats on the rail track, or burns the railway 
property. Therefore, there should be no 
objection to these innocuous clauses and I 
whole-heartedly support the new provisions of 
the Bill. 
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DR. (MRS.) MANGLADEVI TAL-WAR 
(Rajasthan) : Madam Deputy Chairman, the 
Railway Minister has brought forward a 
measure that will cause the railway people, 
who are entrusted with the responsibility of 
running the railways, not to cause incon-
venience or very damaging and serious acts of 
stopping railways wherever it may be, if they 
want to cease working. Madam, I would like to 
bring to your notice and to the notice of this 
August House that in this Bill which affects 
the employees of the Government there are 
three vital interests that are intermixed with 
the interests of the employees. I am one who is 
always for employees. The employees must be 
looked after. Their interests have to be 
safeguarded because the contentment of the 
employees and their welfare is one of the 
essential parts to be ensured by the employers. 
Madam Deputy Chairman, I am surprised to 
hear the honourable Member from the 
opposition who thinks that the Government or 
the employers are always against their 
employees and that they do not have the 
interests of the employees at heart, who thinks 
that the custodians of their interests are only 
the Members of the opposition. That is not so. 
Let me assure the honourable Member and 
assure this House also that the Government is 
interested in the welfare of the employees and 
it will do everything to promote their welfare. 

Madam Deputy Chairman, the second point 
that we have to consider is the interests of the 
people. After all, railways are the vital lines of 
communication. They are the vital lines of our 
industry. They are the vital lines to take 
people from one place to another. And if the 
railways stop working, Madam, no 
Government, in any country, can function. 
Just now some honourable Members from this 
side and also from   the   other   side   have   
mentioned 

what will happen to the people who are going 
on important, urgent work if they find 
themselves in a jungle or in a deserted area 
where the railway driver and the guard and 
other people who are responsible for running 
the train, abandon the train. They are left in 
the lurch where they have no food, they have 
no water, they have nowhere to go. Madam, 
there is again the question of safety of their 
person, safety of their property, safety of the 
women and children. Nowadays, as you know, 
Madam, violence is there in the minds of the 
people. I do not blame that any particular 
people would do it. But, the people of the 
surrounding areas, the miscreants, the bad type 
of people, they might come and they might 
begin to loot the train which has no driver and 
has no one to look after it. Can you imagine 
such a serious situation that might arise by the 
action of the people who might choose to stop 
their work at any time and at any place? 
Suppose it is night-time, things will be much 
worse. Therefore I think this Bill is justified 
because I find even in the original Act which 
this Bill intends to amend, in Section IOO it 
says: 

"If a railway servant is in a state of 
intoxication while on duty, he shall be 
punished with fine which may extend to Rs. 
50 or where the improper performance of 
the duty would be likely to endanger the 
safety of any person travelling or being 
upon a Railway, with imprisonment for a 
term which may extend to one year or with 
fine or with both." 

So the provision of the present Bill which 
says that the imprisonment might be for two 
years and the fine may be up to Rs. 500 is not 
very different to what is contained in the ori-
ginal Bill. 

Then we have to consider the national 
interest and the national property. The railway 
property belongs to everyone of us. All the 
citizens of India are the owners of the Railway 
property and the other property belonging to    
the    Government.    We do not 
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[Dr. (Mrs.) Mangladevi Talwar] know 
whether this kind of action will not endanger 
the railway property People might destroy 
them as they do nowadays. So to safeguard 
against that, we require this Bill. We must be 
kind but we must be firm also. Unless we are 
kind our employees will not be satisfied with 
us but we have to be firm and we have to show 
them and they have to know that if they failed 
in their duty, if they did not perform their duty 
at the right time and for the right purpose fnr 
which their services are meant, the 
Government will be able to inflict punishment. 
These days we do not punish the children or 
beat them but they have to know that they will 
be punished if they incurred the displeasure of 
their parents. Similarly the employees must 
know that if they stopped work, they would be 
incurring the displeasure of the employers, not 
only the employers but the people of the 
country. Do you think the people of the 
country approve of such action by the 
Government employees when they do not do 
their duty properly ? Who are the sufferers in 
this kind of action by the Government 
employees ? It is the people at large, it is the 
nation. It is the prestige of the nation and it is 
the property of the Government that is 
destroyed and we all suffer in this kind of 
thing. Therefore this Bill is fully justified. This 
is to repeal the Ordinance of 1968 which was 
issued. 

The Member from the other side said that 
there are no instances of the railway 
employees neglecting their duty. I do not 
agree with him because there has been 
correspondence with the railway Minister and 
myself about this. The accidents—the rate of 
accidents and the type of accidents—have 
increased. They are not due to any failure of 
other things as the Member enumerated. They 
are purely due to the failure of the human 
element and what is it ? The failure is that they 
do not bother so much about theif duty or take 
it seriously as they should. Therefore this side 
of the employee's tendency has to be curbed. I 
do not say that only punishment would cure it. 
There are other measures. Everybody knows 
that the Government is alive to 

the interests of the employees. Therefore 
mixed with kindness, some punishment is 
necessary and it should be effective and 
sufficient. It is no use just charge-sheeting a 
person and giving half pay. That will not cure 
these things. The punishment must be effec-
tive, must be quick and sufficient for the type 
of neglect of duty that he does. It has been said 
that this Bill is to prevent people from going 
on strike or giving notice for it or to get their 
rightful share through trade union movements. 
I do not think it will prevent anyone from 
giving notice of strike but as it has been 
emphasised by the Prime Minister, the Home 
Minister and our Railway Minister, the 
disputes should be amicably settled. If there is 
any difference or if the employees' interests 
are not safeguarded, then only such a drastic 
measure as strike—and strike in these essential 
services— should be resorted to ; otherwise, it 
would be in the interest of the employees 
themselves also and in the interests of the 
nation to have these disputes amicably settled. 
The employees should get their due share but 
not by resorting to this kind of violence but by 
talking round the table and having their 
disputes settled in an amicable way. 

SHRI BALACHANDRA MENON (Kerala) 
: Madam, this is the most dis. graceful piece 
of legislation that this Government can ever 
think of bringing forward. 

SHRI M. P. BHARGAVA (Uttar Pradesh):  
In what way? 

SHRI BALACHANDRA MENON: 1 will 
explain. It looks as if it is a small piece of 
legislation but what does it seek to take away 
? It tries to take away the right of the worker 
for collective bargaining. What is behind 
collective bargaining? If an employee is not 
able to have a proper collective bargain, he 
can resort to a strike. This has been a 
legitimate weapon of the workers all over the 
world. To-day in Italy lakhs of workers are on 
strike. A few days back lakhs, of workers in 
France were on strike and there, what did the 
Governments, known as imperialist 
Governments,  do ?    Did  they go 
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[Shri Balachandra Menon] desperate man 
who is taking to that type of agitation. And 
when he cannot feed his child, what should he 
do? Gandhiji said that when a million mouths 
cry aloud for food, God dare not appear before 
mankind except in the shape of bread 'Give us 
the daily bread and nothing more .than that', 
say the workers of our country. That is the 
slogan they have raised. The worker asks, "Let 
my children be fed properly." "At least, give 
me a minimum wage. And if you think you 
cannot give me that, at least agree to 
arbitration." But you will not do it. And do you 
know what you have done ? I have visited the 
State of Rajasthan, I have visited Bikaner. I 
have seen the horses let loose there. I am not 
one of those who believe that any violent 
method will bring about the change that is re-
quired. I do not mind suffering if the great 
social change can be brought about. Let it be 
without violence and unnecessary suffering. 
But if you de not accept democratic changes, 
believe me, the changes will be brought about 
even through violence, if need be. Why not 
settle problems peacefully? Negotiate with the 
organised Trade Union movement. But you do 
not want to do it. Why don't you d0 it ? Are 
there no methods of solving the problems in-
stead of bringing this. . . 

SHRIMATI YASHODA^ REDDY (Andhra 
Pradesh) : It is because there are people like 
you, who. . . 

SHRI BALACHANDRA MENON : No. 
You can ask the Vice-President of India. You 
can ask him—He was our President of the 
Trade Union Congress. I had worked with him 
when he was the Governor in Kerala—how we 
settled the problems. Ask him. (Interruptions) 
It was because he never stood on prestige. He 
was a railwaymen's leader. He has led strikes. 
(Interruptions). There were innumerable 
strikes during his period. (Interruptions) Don't 
talk to me like that  (Interruptions.). 

THE DEPUTY CHAIRMAN : Please do 
not interrupt him. 

SHRI BALACHANDRA MENON: I am 
addressing the Chair and I was trying to show 
you, Madam, that there are peaceful methods  
of solving    the 

problems instead  of bringing forward this 
legislation.   And what does it say ? It  says  
that  the railway worker  will not  abandon  his  
work.    My  right  to refuse  to  sell  my labour  
power  if  I see  that   humane   conditions   of  
work are not there cannot be questioned by you.    
Let  that   be  understood.    That is my right.    I 
have not  accepted to he   vour  slave.    I  have  
accepted   the work for eight hours, nine hours.   
The rest of the time is mine, and you cannot ask 
me for it unless you negotiate for it.   Now what 
is it that you have done ?   You   say   that   the   
train   must go to the extent you demand it.   
Well, if   it  is   above  the  time for  which  I 
should work, satisfy me.   But you cannot force 
me.    You cannot, refuse my reasonable    
demands.    These    are my eights.    Now  what  
has  happened    is, when I sell my labour 
power, when I tell vou I am prepared to work. I 
say I will do this for so many hours for so  
much   of  money.    Well,  if  in  the labour 
market the condition is such that I can certainly 
get a higher price for my   product,   for   the   
selling      of   my labour, I will try to get it.   I 
have only this much which I have for sale, and I 
am selling it.   And when I am selling it,  
should  I not get the proper  price for the labour 
power which I sell ? I must negotiate.    And if I 
can't negotiate with you, I will refuse to sell it. 
Is that not my right ? I must have that right.    
You    cannot    take   it    away. Thirty years 
back, when the plantation workers were 
indentured labour, when they were treated as 
slaves and they were forced to    work in    the 
foreign plantations,  it  was  that  great leader. 
Rev. C. F. Andrews, who said, "To hell with 
your legislations and your sanctity of contract.   
I will not allow this thing to    continue."    
Remember he was  an European, and it    was in   
those days when coloured people were treated 
with contempt.    Yes.    Rev.      Andrews said, 
"No,  this will not be  allowed."    And there 
was the strike in the   European plantations at 
that time.   Yes, the contract was looked down 
upon by the national movement of those days 
and that was the greatness of the national 
movement going on  at that    time.    Today 
also there is a contract that I will take this train 
from here to Madras or what- 
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ever place it is.   There is the contract no doubt, 
but then there are also certain  conditions   that   I  
should   get   a decent wage or a decent salary, 
decent conditions ol work, humane conditions ol 
work.   Now il all those are not there, then have I 
not got the right to fight ? I would have prelerred 
it il you had brought lorward and told me that 
there are certain issues; "We will settle them this 
way.    We will go to the workers. We will accept 
their majority unions. We will negotiate with 
them.   We will have a collective "body here.    
We will have  an  arbitration  board here    con-
sisting ol the workers' representatives themselves 
along with others, who will settle the issues."   
You can as well do it.    There have been  
organisations ol that type.   Why don't you do it ? 
Why don't you think ol it ?   Why don't you 
believe in your  own worker ?    He  is also an 
Indian.   But you don't believe him. It is distrust. 
It is lack ol iaith. It is your tear ol the worker, 
and it is because you want to protect certain 
other people.    And who are the other people ? 
Every day Mr. Kulkarni says who they are.    
They are your lirends and people  ol your  ilk,  
and you  are building up  an economy which  is  
all to crush the ordinary man.   They know it—
Mr. Kulkarni and   others—and they have been 
telling you. 

SHRI  A.  G.  KULKARNI:  What  do you 
say? 

SHRI BALACHANDRA MENON: I am 
saying that you and other hon. Members have 
been telling the Government that they are 
building up the economy ol the big 
monopolists. And you know that. Here the 
hon. Members have been telling you, and the 
worker knows that he is the poor victim ol that 
pattern ol economy. 

SHRI S. S. MARISWAMY (Madras): He 
is only speaking lor your lobby. 

SHRI BALACHANDRA MENON : No, 
not like that. You are speaking Ior somebody   
else's   lobby . . . 

SHRI A. G. KULKARNI: Mine is a 
cooperators' lobby; nothing else, and he is 
also a shareholder in it, il he ehooses to be 
one. 

SHRI S. S. MARISWAMY: So both oi you 
agree here. 

SHRI BALACHANDRA MENON : We agree 
on so many things. 

SHRI A. G. KULKARNI: Then you are  also  a 
shareholder. 

SHRI     BALACHANDRA     MENON: Even 
today,    when I plead    ior  this, when I speak 
about this, it is because I still believe I can 
touch    the conscience ol people like Shri 
Kulkarni a little.   I   still   believe   the time is 
not yet lost.    I still believe not all ol you have 
turned  over completely.     I  still believe  that 
iascist  take-over   can  be prevented. (In-
terruptions) It is only on that basis that  I 
attempt to do this. I   remind   you   again  oi 
Gandhiji.     I remind you again oi all the great 
leaders oi the past'.   I remind you oi the iather 
oi  Trade    Union    movement— Lala Lajpat 
Rai. I remind you again oi the   glory  oi  the 
Indian  trade   union movement.    In spite  oi 
the  stiff  attitude you   are    still    showing 
to   the workers even today, I remind you ol all 
those  leaders  only  because  I still believe 
there   are   among   you   a   lew who have yet 
iaith in democracy and Socialism.    The 
peasants and the workers  are  the people, 
whom you have to trust, and they are the 
people who will save you    and    your 
democracy. Others won't be able to take care oi 
the country—I can tell you that much. But  as 
matters  stand  at  present,   all this tall talk oi 
democracy is only to build up a big capitalist 
system which will crush the worker and the 
peasant. And in this country we do not want it. 
In this country we want an alternative path and 
that alternative peaceful path is possible if you 
have trust in the worker.    I    therelore request 
you even  now  to  change  your policy  and see 
how these things can be solved in a peaceful 
manner.   There are disputes. If,  after    some 
time,  a  worker    feels that he has exceeded 
even the    overtime,   even  the    time    that 
has  been allotted above eight hours, should 
he not protest ?   It is your wrong approach that 
has created the problem; it is not the  workers' 
wrong    approach.    Unfortunately the   Lady 
Member would 
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[Shri Balachandra Menon] not agree with 
that. I can understand that and I am not 
worried because she has not as yet 
understood the pangs of hunger that the 
worker has ; she has not as yet understood 
that a little child crying for a little morsel of 
food in the worker's family is a misery. She 
has not as yet understood what it is. Madam, 
it is a misery to be in India; it is a misery to 
be in our country. Food is being refused; 
shelter vou don't have and you are taking 
away the democratic rights of the people. 
Whither are we going. I want to ask you. 

SHRI CHITTA BASU: Bullets they have 
got in plenty. 

SHRI BALACHANDRA MENON: Even 
the Railway Minister definitely knows that 
the demand for a minimum wage was not 
such an exaggerated one. When I raised it 
here on the floor of the House he said this is 
an issue which has to be settled with all the 
other employees also. He fully understands it. 
If that is so, why are you frightened when 
they strike ? Here through the Bill you are 
only trying to get support from the 
Parliament for the action you took to crush 
the legitimate one-day protest strike. But 
your whole approach was wrong and you 
have not been fair and you say that the work 
has stopped but the workers gave you notice. 
What was the need for this legislation ? The 
workers gave you notice; they told you, 
'Come on, we are prepaTed to accept 
arbitration'. So many times they asked for 
that but why did you refuse ? That is because 
you have no faith even in your judges. It has 
come to that. A Judge with a worker and an 
employer's representative could have sat on 
the Arbitration Board and decided all these 
things. But you have lost faith in everybody, 
in the Judges, in the Arbitration Boards, in 
the Arbitration Courts, because you know 
that the policies you pursue cannot be 
accepted even by liberal-minded Judges. You 
know it; it has come to    that    stage. 

SHRI CHITTA    BASU:    You agree 
with tliat; is it not ? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA) : I shall give some 
particulars about such fair-minded arbitration. 

SHRI   BALACHANDRA  MENON:   I do 
not know.    I have been under the impression—
you  may  not  be—that  if you  get the  right  
sort of persons,  if you ge highly-placed people 
as    arbitrators to settle these issues, certainly 
these things could be settled.    If some Judges 
and others also who know everything about the 
railways are put they can certainly solve these 
problems. But if you put  any Tom, Dick or 
Harry, certainly the  arbitration  will be bad. So 
don't put the blame on arbitration. The  defect 
lies in  the persons  whom you are choosing.    I    
can    understand that if you had good talent of 
judges, labour leaders  and industrialists    you 
can settle these    things.    We had    an 
Arbitration Board where we had even the 
biggest planter as a representative, the Kannan 
Devan Management.   I was also on it   and   we   
settled   so many issues.   We can do it.    After    
all any man  if he finds there is a good case is  
sure to be satisfied and there can be good 
arbitration.   But you have no faith in it.   I 
request you even at this stage, instead of 
bringing such a legislation which is repressive 
in character^ you  try to  solve  these  disputes 
with the workers.    If in the joint consultative 
machinery this matter cannot   be settled, try to 
settle it through arbitration.    Meanwhile  do  
not  disgrace the workers    by    such a  
legislation.    All over the world the people will 
be under the impression : here are looters ; here 
are people who  are out to create all those 
problems.   Are we so bad as that? No; I tell 
you, considering the looting that is taking place 
by the big monopolists, considering the large 
number of unsocial   elemetats   that   you   
have   let loose in this country, you will realise 
that the railway employee is among the most  
peaceful,   one  who  has  tried  to solve the 
problems properly.  Unfortunately, you have 
taken up the attitude of the high and mighty.    
It will only result, let me tell you, in getting 
yourself isolated.    I am sorry for it; I do not 
want it to   happen.   The   secular 
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forces in the country can remain together, 
should remain together. For that I will still 
pray and request that you do not go to this 
extreme extent of putting down the worker 
and the peasant. If that is done you are only 
playing into the hands of those very people 
who_ want to create not democracy but a 
Fascist system. You are only paving the way 
for it. I am only sorry that the Railway 
Minister whom I respect much —perhaps he 
is among the few Ministers whom I know—is 
associated with such a dirty piece of 
legislation. I would therefore request you to 
give it up and take into confidence the worker 
and his unions, the majority unions, and 
negotiate with them. You must have inherent 
confidence in your own worker, in your own 
peasantry; let that help you to get over this 
fear that you are having today. And I appeal 
again and again not to press forward with 
such piece of legislation. Remember with a 
little co-operation all round you will be able 
to settle these problems and that is how we 
should solve such problems because no strike 
has been settled through such methods. This 
only creates a situation where the worker 
feels insulted, where the worker feels terribly 
humiliated and he is going to wreak 
vengeance, I can tell you. When once he feels 
that he has been insulted, when once he feels 
that his rights are not being properly secured, 
he will go to any extreme extent. So let us not 
provoke him because he who creates the 
wealth of this country tells you, 'No. Sir, this 
method is not correct.' The worker, the 
peasant, is the man who is creating the wealth 
in the country and as Poet Bharati said— 

Uzavukkum  Tozilukkum 
Vandanai Cheivom 

Let us respect the worker and the peasant. 
That is what our poet told us; let us 
remember that. Therefore don't bring in this 
legislation. That is all that I want to say. 

SHRIMATI YASHODA REDDY : 
Madam Deputy Chairman, after listening to 
Mr. Menon I must really confess that   it   is   
rather  easier   to   face   Mr. 

Bhupesh Gupta who shouts and fumes and 
frets but his silken voice and soft-spoken 
word is something which is rather difficult to 
deal with and I would trust him less than I 
would trust Mr. Bhupesh Gupta, because it is 
easier to deal with a person who has cold 
rough hands than a person with gloved hands 
with a dagger hidden underneath. 

Now he said that this Bill is disgraceful; he 
also said many other things. 

[THE    VICE-CHAIRMAN      (SHRI    AKBAR ALI 
KHAN), in the Chair] 

But i would like to point out one thing to the 
House that he did not say one word against the 
Bill. I am sure he agrees that everybody has 
got to do his duty; if he does not do his duty he 
should be punished. He may not agree with the 
way that the Government wants to punish him, 
but he must be punished. Now Mr. Menon and 
many Members of the Opposition said so 
many things and most of the things they have 
said are correct. I am not one of those who 
have got great admiration either for the 
Railway Minister or for his administration, but 
I do sympathise with the Railways. For one 
thing we have a unique position in India. Not 
only they are the biggest industry in the public 
sector and the biggest railways in the world, 
but it seems to be the first and foremost target 
for every unhappiness or pain in this country 
of the people, politicians, students or law-
breakers. I pity the Railway Minister and the 
Railway Ministry for that. We are here all the 
time saying that the Railway Ministry has not 
done this, the Railway Ministry has not done 
that, the workers do not get this, etc. but we 
people who come and preach here, we have 
been the first to attack the Railways, the 
carriages, the post offices, etc. The Railways 
get the worst of it. 

Then, Sir they said so many things and I 
entirely agree with Mr. Menon that millions of 
people in India are starving. There are many 
people in India who are under-paid.    I feel 
sorry 
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L Shrimati Yashoda Reddy] for them and 
there are millions who are not even employed. 
It is a shame for him as much as for me and it 
is more shameful to me because I belong to 
the Party to which the Government belongs. 1 
entirely agree with him that it cannot be cured 
by legislation. Instead of hitting hundreds of 
workers, if you hit one business tycoon or an 
officer or a higher-up in the Ministry, it would 
be better. I entirely agree with that. There is 
nothing much I have got to say against it. All 
that I have got to say here is that it is 
distressing to do things in the name of 
Gandhiji, in season and out of season, for any 
issue that comes up here in Parliament or 
outside. It has become a fashion for politicians 
and maybe I come under that too, I keep on 
saying it. I may be a Member of Parliament, 
but not a politician in the real sense. It has 
become a fashion for politicians to say things 
in the name of patriotism, in the name of 
democracy, in the name of workers, in the 
name of God knows what, and in the name of 
Gandhiji also —Mr. Menon brings it in. I 
thought it was only the mistake of Congress 
Members to quote Gandhiji many times. 

SHRI BALACHANDRA MENON : We 
are trying to change. 

SHRIMATI YASHODA REDDY: I was 
just trying to say, Mr. Menon, that most of the 
time the Congress people did the mistake of 
quoting the revered name of Gandhiji. 

THE VICE-CHAIRMAN (SHRI AK-BAR 
ALI KHAN): You should address me. 

SHRIMATI YASHODA REDDY : I am 
addressing you, Sir. Maybe I may be also 
looking elsewhere. I thought only the 
Congress people had sometimes the habit of 
quoting the name of revered Gandhiji and not 
doing something which everyone should. But 
I find that the hon. Member, having failed in 
everything, has started pleading in the name of 
Gandhiji. I feel sorry. If he had taken some 
important occasion to tell us something in the 
name of Gandhiji, for whom I have got great 
respect . . . 

SHRI BALACHANDRA MENON : He 
insisted on arbitration and the Minister 
refused it. 

SHRIMATI YASHODA REDDY : I am 
coming to that. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : No interruptions. 

SHRIMATI YASHODA REDDY: I am 
coming to everybody. My hon. friend said 
that the workers have, a legitimate right. Only 
so many hours they have to work. They have 
a right to ask for more. They have a right to 
ask  of this  Government . . . 

SHRI CHITTA BASU : They have the 
right to strike also. 

SHRIMATI YASHODA REDDY : Of 
course, there has to be a right to strike. I am 
not denying it. I have not denied and I am sure 
the Government is net going to deny it. But I 
also say, just as it is the inherent right of the 
people, right of the workers to strike, it is the 
inherent right of every Government to 
intervene and see that the people get what they 
want by way of essential services. It is 
absolutely inherent and if they cannot give 
them ordinary facilities and essential facilities, 
I would say : You get out today, if you cannot 
do it. If it is a question of a class of workers, 
who want their rights, and the nation which 
has to be protected. I support the nation. We 
must resist what a section of the nation wants 
it. It is here I say that you are wrong. If you 
have some inherent rights, they have also 
some inherent rights. I do not say that 
everything the Government does is correct, 
nor all that we propose to do. But here it is not 
an occasion for you to come and say this 
legislation is wrong, or why this legislation is 
there. I certainly agree and I keep on saying in 
season and out of season that many of the 
social evils cannot be solved by legislation. 
Many things can be solved by public opinion. 
Social customs and many other problems can 
be solved by economic revival. For every 
disease there has to be a new medicine.   
Today in India in the 
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name of democracy, in the name of the 
nation, strikes have become a disease, 
pendown strike, sit-down strike, this strike 
and God knows what . . . 

THE      VICE-CHAIRMAN
 (SHR
I 

AKBAR ALI KHAN) : You are dealing 
with a limited issue. 

SHRIMATI YASHODA REDDY : Mr. 
Vice-Chairman, that is exactly what   f am 
trying to say. Sir.   Instead of touching  on 
the  specific  point  of  this  Bill, every  
Member  has  been   dealing  with everything   
else,    which is    irrelevant. That  is  exactly  
what  I  am  trying  io say and I owe a duty to 
them, to my Government  and to my  own  
self    to see   that   even   these  irrelevant   
points are   answered   and   I   am  prepared   
to answer them.   Because they have raised it, 
they should not go unanswered.   As I   said,   
both   have   an   inherent   right. (Time  bell  
rings)   I  tell   the     Government :  This  is  
the  first time  the  Government of India has 
at last taken very strong action, decisive 
action.    I  must tell  them   that   I   do   
appreciate  it.     I must also say that In many 
Quarters ot India public    opinion    has    
said even cynically and disparagingly.   After 
all, even your Congress Government could 
act.   I think that if this was the expression, I 
think the Government of India has done a 
right thing.    What does it say ?    It does not 
say anything except doing one's duty.    
Without doing one's duty, my hon. friend, 
referring to this clause, said : If there is 
sabotage, if a train is held up because of 
something ur       somebody       else       stops       
it, are the railway employees going to be 
booked ?   This,   I   believe,     subject   to 
correction,   does   not   come   under     the 
Indian Penal    Code or the Government 
Service Conduct   Rules,   under   which the   
Government    officers   and   many people 
take advantage of the loophole. When they 
try to do things like hindering or stopping of 
railway trains,  thi? law    comes    into    
force.    They brought forward    this Bill    
with thai purpose   in  mind. I  am  sure  the  
Government   is   more   anxious   than   
other: not to misuse it. After all the Railway: 
are the biggest employers.       It is the 
greatest pride of the nation. I am sure they 
are not going to misuse the powers 
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or    just    for    the    sake    of    prestige they      
are      having      this.    If      this Bill  has  
been   brought  forward,  it  is because it had to 
be brought forward. After all in the last strike 
almost all the  essential services were hit    
hard. It  was   a   question   of   choice  
between the right of the  workers and the  life 
of the nation.    They said, because you do  not  
hav©    confidence  in    yourself, because you 
do not have confidence in the  workers,  
because you  fear    them, you have brought 
this Bill.    It is not because of that.   It is there 
because the Government fears the misleading 
activities of some politicians.    The Govern-
ment fears sometimes the politicians or the 
political groups which are misleading the 
unions. They are going to bring the officers  
and  unions  into  it.    It  is that which they 
fear. They do not fear their workers.    They do 
not fear anybody.   Certainly we do have 
confidence tn  them.    I  think this  Bill is 
nothing more than what is absolutely essential 
because of what we were experiencing. 
Though   I   do not usually congratulate the 
Minister I now    say that I accept this, but the 
only thing is, see that it is never misused.   
Always you must have the compassion of the 
employer with the good of thf> employee  in  
mind. 

Thank you. 4   

P.M. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We are concern-pd with the 
Railway (Amendment) Bill. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You should not use that 
language. I expect better language from you. 
As you are appealing in a very nice way, 
please use better language. 

SHRI C. M. POONACHA: He is totally 
damaging Hindi language.   That 
is all. 
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SHRI K. C. PANDA (Orissa) : Mr. Vice-
Chairman, Sir, till a few years after 
independence we had confidence that at least 
the two essential services, the railways and the 
post offices, were running to the satisfaction 
of the people. But since about a decade or 
more we fee] that it has become unsafe even 
to travel in a train. Rather the people in India 
say that it is safer to travel by air. For these 
conditions we have to blame not only the 
employees but also the management on certain 
Railways. 

Sir, the demands of the employees are 
rising day by day. Though the Government is 
trying to meet the same the main reason is the 
rising prices of essential commodities. In 
many cases we have seen how immediately 
after the announcement about a raise in D.A. 
and other allowances prices rise in the entire 
country. The income of the employees is again 
mitigated and the low-paid servants are put to 
trouble again and again. I can mention to you, 
Sir, one instance. 

I was travelling by train on the 23rd May 
this year. My compartment had no water. I 
complained at Kanpur and got a reply that it 
will be supplied at Asansol. The train reached 
Asansol at about 2 in the noon and I was 
asked by some employee there to go to the top 
of the overbridge where the A.S.M. was 
sitting. Hot wind was blowing. With great 
difficulty I managed to go to the top of the 
overbridge, and told the A.S.M. my grievance. 
Of course. I did not identify myself as an 
M.P.; I never do it unless it is absolutely 
essential. I got a reply that the leakage could 
not be mended. I came down to my 
compartment and took my seat when an old 
man came there and told me that it could not 
be mended there and that it could be mended 
only at 
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[Shri K. C. Panda] Kharagpur. And then he 
said "You cannot help it. The leakage is there 
because of a hole in the bottom." I told him 
"Leakage is always at the bottom." Of course, 
when he knew that I was an M.P. travelling in 
that compartment, he volunteered himself and 
brought me a bucketful of water and so my 
children and I could manage. After some time, 
he told me "I am an old man. I am going to 
retire very soon. If you make a complaint, my 
service will be at stake, and I will not get my 
pension." This is the fate of the employees. Of 
course, I have not made  a  complaint 

SHRI ARJUN ARORA   (Uttar    Pradesh) : 
You are complaining. 

SHRI K. C. PANDA : It is not a complaint. 
I am only giving an instance. What I mean is 
that near about 700 Members of Parliament are 
travelling by train and if we draw attention to 
such incidents that we are coming across, and 
the Railway Ministry takes note of such 
incidents and instances and forwards the same 
to the different quarters for mending them so 
that they will not recur, then I think half the 
problems of the people will be solved. I am 
mentioning this by way of suggestion. I am not 
complaining. I request the hon. Minister not to 
take it as a complaint. What I mean to say is 
that the grievances of the people should be 
looked into. Now, that man was definitely 
aggrieved. He had not been able to attend to 
those defects due to certain defects, as he 
mentioned, in the management. This is only 
one instance. Several hundreds and thousands 
of defects are there in the country. And these 
people are taking to other severe means when 
they are united in unions. I do not mean to say 
that they should stop trains and they should go 
on strike so that the people of the entire 
country would suffer and the tarvellers, as 
mentioned by some of my hon. friends, would 
suffer, up to the extent of detriment to their 
own interests. Now the Government has 
brought forward this Bill before the Parliament 
in order to regularise their order issued 
through an Ordinance. They could have taken 
other disciplinary actions instead 

of providing for these heavy punishments in 
the Bill. Disciplinary action could have been 
taken against those employees who defaulted 
in their dutv. This punishment of sending him 
to jail will not only relieve him from his ser-
vice, but will also deprive him from getting 
other facilities which he would have earned 
during his service. So the punishment 
proposed in the Bill, in my opinion, is a little 
heavier than what it ought to be for an 
employee, especially for employees of the 
junior cadre. 

Another difficulty that I have come across 
is, when the coastal line of Orissa was 
disrupted and the trains were diverted through 
other sections, Jharsuguda and Titilagarh, to 
the best of my knowledge, no extra staff was 
deputed although all the goods trains and 
passenger trains were diverted from 
Kharagpur to Waltair on that line. The original 
staff that was at the stations was attending to 
regular trains. Extra staff was not deputed for 
attending to the extra passenger trains and 
goods trains. So if the existing staff was not 
able to attend to their duties fully and if we 
take it as neglect of duty and take severe steps 
in such cases, then it will be hardship to the 
employees. So I would appeal to the Railway 
Minister to limit the punishment to 
disciplinary actions only. 

Thank you. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala) : Mr. Vice-Chairman, this Bill is an 
important measure. Its importance lies in the 
historic context in which it is placed. When 
we evaluate a measure, it is necessary for us 
to evaluate the context in which the measure 
is brought forward, in relation to the events of 
the past and in relation to its future 
implications. True, it is a simple measure. But 
all the same, it has got wider implications 
which are beyond the simple issue of .the 
naflwaymen's strike ori the rail-waymen's 
rights. 

As you know, Sir, this measure is coming 
just after the 19th September strike. How did 
the 19th Septembei strike take place?   For the 
last 20 years 
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we have had some sort of independence. And 
for three Five-Year Plans we have been 
promised some sort of socialist development 
and all. But what has happened ? The worker 
has lost his wages. It is not that he is 
demanding more now. What he is demanding 
today is to see that he gets to-day what he was 
getting previously. He is only asking for 
stabilisation of his wages. Due to the 
increasing prices and inflation, wage erosion 
has taken place and the railway worker, the 
Government employee and the working class 
in general in the country have been de-
manding, have been fighting for stabilisation 
of wages. It is not that nobody has gained in 
this country. It is only the working class, the 
men who produce wealth, the peasantry, the 
poor agricultural labour and the millions or 
unemployed people who are the losers. On the 
contrary, Sir, in this country when this 
socialist pattern was being implemented, you 
have seen the rise of giant monopolists, men 
who have earned millions and crores of 
rupees, piled out of the almost slave labour 
extracted from the millions of workers. It is in 
this context of the rich becoming richer, the 
poor becoming poorer, the industrialists, the 
manufacturers, the contractors and the traders 
amassing huge wealth at the cost of the consu-
mer, the worker, the peasantry and the 
agricultural labour, that this strike has taken 
place. It is not that always one goes on strike. 
People do not go on strike normally. After all 
Government employees are middle-class em-
ployees. They do not have that much of class 
consciousness. They do not fight for political 
reasons. They only fight for their minimum 
needs and they only fight to maintain their 
falling wages. The Government came out with 
an Ordinance to suppress them. 1 wish the 
Government had used its powers of 
suppression on some other sections of the 
people. But we do not find this Government 
using any of its powers against those particular 
sections of the people who have been 
profiteering, who have been making money, 
who 
have been becoming millionaires. No, it does 
not use its powers. Its powers are used only 
when the working class 

fights for just to maintain its wages, not to 
increase even. Its powers are being used to 
suppress the people who do not have food to 
eat. Its powers are being used to oppress the 
people who do not have shelter. Its power are 
also being used to oppress the poor and the 
disinherited of the land. Its powers are not 
used against the rich. Its powers are not used 
against the black marketeers nor against the 
profiteers, nor against the smugglers, nor 
against the tax dodgers. No, it has no power 
when it comes to them. It is in this context 
that this Bill has come. Sir, it is very well to 
say that "the services should be maintained. 
True, the Services should be maintained. At 
what cost ? The trade unions in this coun-try 
and in fact all over the World, have 
established certain rights and those rights have 
not come gratis. The workers shed their 
blood. They gave up their lives. From the 
streets of Chicago to the streets of Bombay 
they fought for it. It is not that some 
Government because of its goodwill, because 
of its gratitude, has given the workers these 
rights. Some of these rights are codified 
already. Some of them are born out of 
conventions. One of these rights is not only to 
go on strike but to picket. To picket, to 
prevent black legs from being employed when 
the strike is on, is an inalienable right of the 
working class which it has won during 200 
years of struggle against oppression. Now, Sir, 
whatever may be the justification, there are 
certain historical facts and I wish sometimes 
the admfnistrators, the Ministers, etc. are 
accustomed with the historical phenomena. 
The fact is, Sir, today that right is being taken 
away. It is very serious because this is where 
history comes in. In a class society where 
social conflicts are inherent, where conflicting 
classes have to fight for their rights, it is 
incumbent that these different classes, 
different sections of the society, have got the 
right to organise and to strike for them. Now, 
if that is not there, that society ceases to be a 
democracy. I tell you, Sir, you may have a 
Parliament. But the Parliament can achieve 
nothing. We have seen it. We are seeing it 
every day. You may shout in the Parliament, 
but nothing is achieved.   Only 
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[Shri K. P. Subramania Menon] when the 
working class is able to organise, is able to 
struggle and fight for its right, can it gain 
something out of this struggle. The Parliament 
cannot enforce and Parliaments are not 
effective in such things. The sine qua non of 
democracy is the right of different classes to 
organise, to struggle for their interests and 
especially in a bourgeois society in which the 
capitalist class wields the power, it is the right 
of the working class to organise itself into 
trade unions and to bargain collectively and 
also to see that their strike is effective. For 
that it is necessary sometimes to do picketing, 
sometimes to prevent the black legs from 
being employed, etc. If that right is not given, 
if the Governments do not recognise such a 
right, then inevitably such Governments will 
slip into the domain of authoritarianism and it 
will not be far when fascism takes over. We 
have seen in history, Sir, these are the troubled 
times. Today capitalism is being shaken to its 
foundations everywhere in the world. In 
America . . . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Menon, please  try  to . . . 

SHRI K. P. SUBRAMANIA MENON : Sir, 
I have just made one point. 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : But you are dis-
cussing the general problem of fascism. 

SHRI K. P. SUBRAMANIA MENON : 
No, no.    This is a historical thing. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We have a limited issue. 

SHRI K. P. SUBRAMANIA MENON : 
Sir, we are faced with a serious thing. It is not 
just the right of the railway worker  that  is  
involved in it. 

You know, Sir, bourgeois Governments 
have got a particular role and that role is of a 
moderator of class conflicts. Now, it has to 
appear impartial, though not in reality, as bet-
ween the worker and the capitalist, as between 
the employer and the employee, as an 
independent agent, as a 

peace-maker. The moment a bourgeois 
Government in a parliamentary democracy 
ceases to have that role, abdicates its deceptive 
role of moderator of class conflicts, then, it 
becomes an authoritarian regime and whatever 
may be, the Parliament may be in existence in 
name only, its role as a Government, as a 
parliamentary democracy, ceases to exist. Sir, 
here is a measure which makes the 
Government the very engine of class conflict. 
From becoming a moderator of class conflict, 
from becoming an agent which prevents 
conflicts, social conflicts, it is becoming itself 
an agent, an engine, of this conflict. This is a 
very serious situation. This is the situation in 
which Germany became fascist in 1933 when 
the Government of Franz von Papen started 
oppressing the workers, shot down the 
workers . . . 

SHRI M. N. KAUL: What has that to do 
with this Bill? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I have reminded him. 

SHRI K. P. SUBRAMANIA MENON :  
You have not listened to me ... 

SHRI M. N. KAUL : The whole question is 
if an engine driver leaves the train in the 
middle of a track, what will happen ? 

(Interruptions) 

SHRI K. P. SUBRAMANIA MENON : 
Now, this question of engine driver. You may 
remember. Sir, in this country you do not have 
an enlightened administration. Just some 
months back we had the instance of the fire-
men going on strike. Could anybody have said 
that the firemen's strike was unjustified ? 
Could anybody have said that ? Twentytwo 
hours a day they were asked to work like 
slaves . . . 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA) : No, no. 

SHRI K. P. SUBRAMANIA MENON : 
They were.    It was on record. 

SHRI CHITTA BASU: They were working  
for  15   to   16  hours. 
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SHRI K. P. SUBRAMANIA MENON : Sir. 
the point is if we have got an enlightened 
administration in the Railway Board I can 
understand the existence of certain norms. But 
here in this country we do not have them. Sir, 
we have got a barbarous administration which 
has got any soul in it, which is savage in its 
oppression of the people and it is with this 
administration we have to have this sort of 
draconian laws and its effect on the society 
and its effect on social conflicts will be far-
reaching. You are shutting down, you are 
plugging all the avenues of protest, all the 
avenues of canalising the people's protest 
against an unjust administration. And where 
will you reach? The people who talk about the 
rights of other people, the people who talk 
about the duties of the workers, should have 
some sense of history. If this sort of thing 
continues, Sir, I pity them. We may not all be 
here for long to enjoy this sort of privileges 
for us and it will be a sad day for this country. 
Sir, when this sort of legislation will be 
implemented in all its naked effect, naked 
fury, on the people of this country; then the 
day will come when the whole thing will 
collapse. I warn this Government. I warn all of 
you, Sir. 

[THE VICE-CHAIRMAN    (SHRI    M.    P. 
BHAF.GAVA) in the Chair.] 
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"If a railway servant compels or attempts 
to compel or causes any passenger to enter 
a compartment which already contains a 
maximum number of passengers, exhibited 
therein or thereon under section 63, he shall 
be punished with fine which may extend to 
rupees twenty." 
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any hon. Member to get up at any time and 
raise any question. There is a procedure laid 
down. You can see the Presiding Officer or 
the Chairman in his chamber, get his 
permission and then  raise the  question. 

SHRI G. A. APPAN  (Madras) : Mr. Vice-

Chairman, Sir, this is the House of Elders  of    
India,    the    Council  of Indian States.   We 
represent the whole country and not a sector or 
segment of the population    of this    country.    
We have to feel and to see that everybody in this 
country has a regular job, food clothing and   
shelter, and   such other basic amenities as these 
and not that only a few alone should' get more 
and more of full and better employment and fat 
salaries, when most of our people are not even 
able to get a handful or morsel  of food  and 
even  a good loin cloth, when many of them 
have to spend the days and nights in the public 
shelters or in huts, being left to the mercy of the 
weather, being subjected to the scorching heat of 
the sun, to the piercing  cold  winds  in  the 
winter  or  the downpour from the skies.   Such 
is the sorry state of affairs of the poor masses of 
this  country.    In  such  a  situation when the 
Government of this country 
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has to rule the country and carry on 
administration, they cannot be showing 
favouritism to only one sector of the 
population and vested interests at the cost of 
the legitimate interests of the others. The 
Government will have also to look into the 
interests of the millions of unemployed, under-
employed, uneducated, workless, ill-fed, half-
fed starving millions rather than care for only a 
few sectors of our society where the employees 
are fatly paid, like the postal employees. I have 
also been a poor worker and so I do not 
support these people alone too much to the 
exclusion and at the cost of the rest. I had been 
working on six annas a day, in 1930. I am 
proud to say that if today I am in this position, 
it is purely by dint of my submission to my 
higher authorities; it Is by dint of my honest 
and sincere work—I used to obey my seniors 
so implicitly. If I do not like an employer 
because he is not paying me mor? or if he is 
not promoting me, even then I should not take 
any hasty action oi disobeying him. I will have 
to leave him and go. It is my duty to see that I 
behave better, that I am more obedient to him, 
and that he is pleased to retain me longer, Cn 
better terms. If so, even if I would like to leave 
him and go, he would not let me go. In such a 
way I conducted myself. Supposing I am a 
good worker, Mr. Vice-Chairman, Sir, even if I 
quarrel with my manager, if the grounds of my 
disagreement are quite justified— and if I want 
to go away from him, he will never allow me 
to go. For there comes the humane 
consideration of fair-play; there comes the 
basis and fundamental economic philosophy, 
there comes the economic truth and the socio-
logical truth. He will be compelled to say if he 
is pleased with me, "My dear boy. please do 
not go. I will give you something more; what 
do you want ? I will help you." There comes 
the economic factor. No employer can afford 
to lose a good and honest worker if he is useful 
to that sector of the economic activity, where 
he is able to realise and undertake the 
responsibility for higher productivity, 
efficiency, economy, etc. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Just a minutes, Mr. Appan. 
The Business Advisory Committee has 
recommended that whenever necessary the 
House should be prepared to sit up to six 
O'clock. Therefore, we propose to sit a little 
longer if the House agrees. Of course the 
House is the master. 

SHRI SUNDER SINGH BHANDARI 
(Rajasthan) : No, Sir, it is not necessary 
today. 

SHRI  RAJNARAIN :  No,  Sir. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : I am in the hands of the 
House. (Interruptions) Let him finish; then we 
will decide. 

SHRI G. A. APPAN: I have been travelling 
in the trains from 1940. Mr. Vice-Chairman. 
Sir, there were days when I used to travel from 
Madras to Madurai paying a railway fare of 
barely five rupees and ten annas. Now I have 
to pay eighteen rupees. So is the case with the 
present raised railway fares prevailing in all 
the sections of the different Railways 
operating in this country. Where does all this 
money go ? If the Government shows more 
income from the Railways, the workers also 
clamour to get more money. It is but meet that 
we have to pay the workers also a good 
minimum wage. But then the Government also 
have their income limitations. It is the 
Government that runs this country, and not the 
Opposition. The Opposition will have to feel 
that their role is to co-operate with the 
Government, to help the Government, to 
advise the Government on right lines 
whenever they go wrong, and not to put 
obstacles in the smooth working of the 
Government administration and the railways, 
not to put a spoke In the wheels of, say, a 
goods train or a passenger train which the 
Government are trying to run economically, 
by raising workers' demands always as a rule. 
Government have got their own limitations. 
They have got a huge labour force and a large 
number of Government employees. There are 
the State Government    employees,    the     
Local 
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[Shri G. A. Appan] Board employees, the 
sweating agricultural labourers and industrial 
workers organised and unorganised. All these 
people have to be treated alike morp or less 
by the Government and representatives like 
us. They cannot show favoured treatment 
only to the railway workers or the postal 
workers and to the Central Government 
employees in general at the cost of the rest. 

How un-comfortable is the railway journey 
these days, I am telling you now. I had been 
travelling some time back in a train 
compartment whose carrying capacity was 
marked as only 62. But there were about a 
hundred people more, with the result that I 
had to travel from Nagpur to Madras simply 
standing. Now the Government and the 
Railway Board will have to see that such 
overcrowding in trains is put an end to 
wherever such is the case. I have also been 
noticing that the trains very often run late, 
because some railway workers do not operate 
the semaphore in time and thus make a train 
come to a halt unnecessarily and then proceed 
after a long time, no doubt after the 
semaphore has been lowered allowing the 
train to proceed. People are not strict in the 
enforcement of time schedule and in matters 
of slackness where a train is unnecessarily 
held up by the semaphore point. The 
Government and the Railway Board will have 
to see that every late arrival, say even for five 
minutes of late arrival, is explained by the 
driver in-charge and the station staff on duty. 

SHRIMATI YASHODA REDDY : and the 
Minister himself. 

SHRI G. A. APPAN:   Yes. Sir. 

One thing more, Mr. Vice-Chairman. The 
Scheduled Castes in the Railway Departments 
are not able to have their legitimate share and 
justice. Even when some injustice has been 
done to the scheduled castes and tribes, even 
when many grievances have been there, even 
when they have been reported to the officers 
in-charge of promotions— the grievances of 
the Scheduled Castes and Tribes not getting 
the legitimate promotions—nothing       
tangible       and 

worth while has happened. It is perhaps 
because those in high places try t0 help their 
own people, and in the ! process they are 
inimical to the inte-| rests of the Scheduled 
Castes and they write against the Scheduled 
Castes in their cxmfidential reports so that 
they might not get higher promotions. Such 
injustices have been reported to all 
appropriate sectors but to no avail. j Then the 
matter went to the court. And in a case where 
even the court had passed an order to 
reinstate a railway worker in his former 
position—it happened in Madras, the case 
has already been referred to the board—
nothing came of it, and the Railway Board 
has not been able to do justice in this case so 
far. I think all these cases will have to be 
looked into by the hon. Minister for 
Railways. I may suggest and request that a 
sub-committee be appointed forthwith to go 
into the grievances of the Scheduled Caste 
and Tribe members wherever they may be 
working, to go to all important railway units 
or railway offices and headquarters to find 
out how matters really stand  and to do the 
needful. 

Further more. Mr. Vice-Chairman, Sir. .. 

AN HON. MEMBER : Are you suport-
ing the Bill ? 

SHRI G. A. APPAN: I support the Bill as 
far as it does not go beyond the limits and I 
oppose it also if it goes beyond the limits and 
results in harassment and exploitation of the 
employees. I do not want that the Government 
should harass the employees unduly. At the 
same time I do not like that the employees 
should either coerce the management or 
askfor more than what is due to them in all 
fairness. They must show better behaviour 
towards their senior Officers and do their 
work honestly. I have known cases when  
some of the junior ranks even smoke before 
their senior officers. I do not like that; I won't 
behave like that. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Is the support more or is 
the opposition more ? 
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SHRI G. A. APPAN : I will have to 
support the Bill where it is legitimate and 
within  limits.  I  do  not say  that this  is  a 
very  pervasive Bill;  this  is merely a moral 
check.    Who will take action   against   
anybody  unless  one  is found to    be  at    
fault,    unless he is grievously at fault, unless 
he is seriously at fault?    The Government 
officers and those in the Ministry have also 
got some commonsense and responsibilities. 
They  do  not take  pride,  they do  not 
consider it a privilege or honour, they do not 
get a crown, by just penalising a man.    No 
one will do such a thing. If I am wrong, I    
am entitled    to be punished.    This measure    
is    only  an advance  check.    While  I  say 
this,  no doubt some people may think why I, 
a member from the Opposition, say this. But 
even as an Opposition member I would like 
to be constructive.    If the Government   goes    
wrong, I will   not allow it either; I will even 
observe a fast unto  death—and  a  path  of  
nonviolent passive  resistance.    I will see 
that the Ministers and the officers are rooted 
out of power rather, if they went wrong, than    
make    my    own    fellow beings   suffer.    I  
am  a  poor  man,   a very poor man  and do  
you mean to say that I will allow my poor 
brother to suffer to the delight of some of the 
quixotic officers or Ministers ?    I cannot 
allow such a thing.    The penalty as most of 
my friends have said is a little heavy.   I 
suggest that the penalty for the people who 
desert work for the first time should be  a fine 
of Rs.  51 instead of Rs. 200 and for those 
who intimidate, incite   and   provoke should 
be Rs.  IOI because it is these people, the  
trade  union   leaders   who   do  not belong   
to   that   service,   who  want  to thrive at the 
cost of the poor workers, who are responsible 
for all these things. Please excuse me, Sir, for 
saying this. Even if I lose my membership I 
would like  to  be  useful  to  the  
Government. I  belong to  a particular group 
and  I am not a nominated Member and it is 
the   duty   of   the   nominated   Members to 
be siding both them and the Government.    
Instead, now I have to tell my friends in the 
Opposition as well as in the Treasury 
Benches to be true, honest and sincere 
Members of this    august 

r House of elders rather than try to be. 
biassed and favouring one sector at thecost of 
the other sector or looking atthings rather 
from the point  of viewof majority than of the 
minority. 

Mr. Vice-Chairman, Sir, whenever I have 
been travelling from Madras to Delhi and 
from Madras onwards there has been huge 
rush. I am to request the hon. Minister,—I 
have written to him also—that some more 
compartments should be added to each 
express train. It is not difficult for the hon. 
Minister to add a few more compartments in 
every train and, in every line. This the hon. 
Minister will have to do. He has also to see 
that production is increased, i.e., production 
of wagons, coaches and all these things. 

Now you will have to excuse me. I have 
been seeing that a number of people do not 
take tickets. I have been seeing this sort of a 
thing many times beyond Nagpur to Delhi. 
If the poor Ticket Examiner asks for the 
tickets he is being teased and he is being 
taken to task. Even the life of the poor ticket 
collecting staff is not safe and I would 
request the hon. Minister, through you, Mr. 
Vice-Chairman, to be a little more 
protective towards the poor inspecting staff. 

The food served, I have to say, is so poor 
that even a commoner will not like to take it 
under ordinary circumstances. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : Mr. Appan, food does not 
come under this BUI. 

SHRI G. A. APPAN : All right Sir, let 
me not go into that. What I have to say is 
this, there should be no leniency or 
relaxation for people who coerce or 
instigate Government departments and 
officials. 

SHRI KESAVAN (THAZHAVA) 
(Kerala) : Is this the view of the DMK? 

SHRI G. A. APPAN: This is my personal 
view and I am sure it will be the view of 
every person if he had ever one or two 
people working under him.   I have seen 
people working even 
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[Shri G. A. Appan] for one and a half annas 
a day before nineteen thirties and the quantum 
of work they used to turn out, but now it is not 
even one-tenth or one-twentieth of that work. 
Unfortunately there are people who instigate 
these poor workers and who want to thrive at 
the cost of these poor people. There are so 
many workers in this country toiling for life 
but is there any worker here in this House of 
Parliament ? It is only those people who thrive 
at their cost, who are here. I request all the 
labour leaders to feel that this country is theirs. 
They get not only the votes of those poor 
workers but of others also. I would request all 
my friends—whether I am in this House or 
not—and I think it is my duty to tell my 
friends that they should all co-operate to run 
the Government and help and advise the 
Government as to how to do things properly 
and raise the necessary funds. After all the 
Government wants money to carry on the 
administration. If everything is dubbed as 
indecent or mischievous or malicious, if 
everything done by the Government is 
objected to, how can the administration go on, 
how can there be efficiency, how can the 
national economy grow ? 

SHRIMATI YASHODA REDDY : This ls 
the advantage of the Opposition parties 
getting into power in some States because 
they come to know the difficulties of the  
administration. 

SHRI G. A. APPAN: Now may I draw the 
attention of the hon. Minister, as many people 
have requested this to be done—to the need 
for doubling the railway line from Madras to 
Tuticorin in order to ease the difficulties 
experienced in transport of foodgrains and 
cereals from the North. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : I am afraid doubling the line 
also does not come under this. 

SHRI BALACHANDRA MENON: That is 
bargaining. 

SHRI G. A. APPAN: All right Sir. let me 
leave it. Once again I would request tht- hon. 
Minister to constitute a Special Committee to 
look into  the 

grievances of the Scheduled Castes inthe 
matter of    their    promotions, thei court case 
of which I have mentionedhere and many 
other things like that.That will be a very great 
service that 
he will be doing to me.    I know thatMr. 
Poonacha is very nice.    He will, Ij am  sure, 
look into  this.    I hope this! will not be a 
voice in the wilderness.And again I feel that 
it should be ourendeavour to help the 
Government ad-, ministration.   If the 
Government wantsto trouble the workers we 
should noti  allow it. And to those friends 
who inti-j midate the workers my request 
wouldj   be,   'For  heaven's   sake   don't   do   
it ;let  us honestly    co-operate    with  
theGovernment and see that good work is 
done, efficiency is maintained, and im-I  
proved and that we get a good nameto our 
country so that we can developour  economic  
resources,   and  that  wecan develop our 
railways unprecedent-edly, as we have been 
doing long ago.' 

That is  all  I want to say. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): No discussion on the merits 
of it, please. You have mentioned it. 

 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : 

 The House stands adjourned till  11 A.M. 
tomorrow House then adjourned at twenty-
one minutes past five of the clock till eleven 
of the clock on Tuesday, the 10th December, 
1968. 
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